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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 6th September, 2018
No. 31-HLA of 2018/60/19414.— The Indian Stamp (Haryana Amendment) Bill, 2018, is

hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 31 - HLA of 2018
THE INDIAN STAMP (HARYANA AMENDMENT) BILL, 2018
A
BILL

further to amend the Indian Stamp Act, 1899, in its application to the State of Haryana.
Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-
1. This Act may be called the Indian Stamp (Haryana Amendment) Act, 2018. Short title

2. In Schedule 1-A to the Indian Stamp Act, 1899, under column “Proper Stamp Duty”, - Amendment of
. . .. . . Schedule 1-A to
(a)  against article 1, for the existing entry, the following entry shall be substituted, .pial Act 2
namely:- of 1899
“Ten rupees.” ;
(b)  against article 2,-
(1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.”;

(i) in clause (b), for the existing entry, the following entry shall be
substituted, namely:-

“One hundred rupees.” ;

(c) against article 3, for the existing entry, the following entry shall be substituted,
namely:-

“One thousand rupees.” ;

(d)  against article 5, in clause (c), for the existing entry, the following entry shall be
substituted, namely:-

“Two thousand rupees.” ;
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(e)  against article 7, for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.” ;
® against article §,-
1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.”;
(i)  in clause (b), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.” ;
(g)  against article 10,-
1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One thousand rupees.”;
(il))  in clause (b), for the existing entry, the following entry shall be substituted,
namely:-
“Two thousand rupees.” ;
(h)  against article 11, for the existing entry, the following entry shall be substituted,
namely:-
“Five hundred rupees.” ;
(1) against article 12,-
1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One percent of value of the property to which the award relates.” ;
(il))  in clause (b), for the existing entries, the following entries shall be respectively
substituted, namely:-
“One percent of value of the property to which the award relates.” ;
) against article 17, for the existing entry, the following entry shall be substituted,
namely:-
“Five hundred rupees.” ;
(k)  against article 22, for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.” ;
Q) against article 24,-
(1) in clause (i), for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.”;
(i)  in clause (ii), for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.”;
(m) against article 25,-
1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.”;
(i)  in clause (b), for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.”;
(n)  against article 26,-
1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.”;
(il)  in clause (b), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.” ;
(o)  against article 29, for the existing entry, the following entry shall be substituted,
namely:-

“One hundred rupees.” ;
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(p)  against article 34, for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.” ;
(qQ)  against article 39,-
(1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“Five hundred rupees.”;
(i) in clause (b), for the existing entry, the following entry shall be
substituted, namely:-
“One thousand rupees.” ;
(r) against article 42,- for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.” ;
(s) against article 46,-
(1) in clause A,-
(a)  in sub-clause (a), for the existing entry, the following entry shall be
substituted, namely:-
“One thousand rupees.”;
(b)  in sub-clause (b), for the existing entry, the following entry shall be
substituted, namely:-
“One thousand rupees.” ;
(i)  in clause B, for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.” ;
) against article 48, in clause (a), for the existing entry, the following entry shall be
substituted, namely:-
“One thousand rupees.” ;
(u)  against article 50, for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.” ;
(v)  against article 57,-
(1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.”;
(i)  in clause (b), for the existing entry, the following entry shall be
substituted, namely:-
“One hundred rupees.” ;
(w) against article 60, for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.” ;
(x)  against article 61,-
(1) in clause (a), for the existing entry, the following entry shall be substituted,
namely:-
“One hundred rupees.”;
(i) in clause (b), for the existing entry, the following entry shall be
substituted, namely:-
“One hundred rupees.” ;
(y)  against article 64,-
(1) in clause (A), for the existing entry, the following entry shall be
substituted, namely:-
“One hundred rupees.”;
(i) in clause (B), for the existing entry, the following entry shall be
substituted, namely:-
“One hundred rupees.” ;
(z)  against article 65, for the existing entry, the following entry shall be substituted,
namely:-
“Ten rupees.” ;
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STATEMENT OF OBJECTS AND REASONS

The rates of stamp duty which are presently revised in the instruments where stamps of small denominations
were fixed since 1967. During these years, the rates of stamp duty have been revised in the neighboring States.
Therefore, it becomes necessary for the Haryana State to revise the rate of stamp duty in various Articles/documents.
Accordingly, the State Government of Haryana intends to enhance the rate of stamp duty under Article No. 1, 2, 3, 5,
7,8, 10, 11, 12, 17, 22, 24, 25, 26, 29, 34, 39, 42, 46, 48, 50, 57, 60, 61, 64 and 65 of Schedule 1-A of the Indian
Stamp Act, 1899. Therefore, the Indian Stamp (Haryana Amendment) Bill, 2018 is placed on the table of House.

CAPTAIN ABHIMANYU,
Revenue and Disaster Management Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the Constitution of India,
recommended to the Haryana Legislative Assembly the Introduction and consideration of the Bill.

Chandigarh: SUBHASH CHANDER,
The 6th September, 2018. Additional Secretary.
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FINANCIAL MEMORANDUM

The rate of stamp duty which are presently revised in the instruments where stamps of small denominations
were fixed since 1967. During these years, the rates of stamp duty have been revised in the neighboring States.
Therefore, it becomes necessary for the Haryana State to revise the rate of stamp duty in various Articles/documents.
Accordingly, the State Government of Haryana intends to enhance the rate of stamp duty under Article No. 1, 2, 3, 5,
7,8, 10, 11, 12, 17, 22, 24, 25, 26, 29, 34, 39, 42, 46, 48, 50, 57, 60, 61, 64 and 65 of Schedule 1-A of the Indian
Stamp Act, 1899. The Indian Stamp (Haryana Amendment) Bill, 2018 will increase the income of the State upto
Rupees 10 crore yearly. The existing and the proposed rates of stamp duty are as under:-

Article | Description of Instrument Present Stamp Duty Proposed Stamp
Duty
1. Acknowledgement of a debt exceeding | Twenty-Five Naye Paise Ten rupees

twenty rupees in amount or value, written
or signed by, or on behalf of, a debtor in
order to supply evidence of such debt in
any book (other than a banker’s passbook)
or on a separate piece of paper when such
book or paper is left in the creditor's
possession:

Provided that such acknowledgement
does not contain any promise to pay the
debt or any stipulation to pay interest or to
deliver any goods or other property.

2. Administration Bond, including a bond
given under section 6 of the Government
Savings Banks Act, 1873, or sections 291,
375 and 376 of the Indian Succession Act,

1925:-
(a) where the amount does not exceed | The same duty as a Bond | One hundred rupees
Rs. 1,000. (No. 15) for such amount,
(b) in any other case. Fifteen rupess One hundred rupees
3. Adoption-Deed, that is to say, any | Thirty-seven rupees, fifty Naye | One thousand rupees

instrument (other than a Will), recording an | Paise
adoption, or conferring or purporting to
confer an authority to adopt.

5. Agreement or Memorandum of an | Two rupees, twenty-five Naye | Two thousand rupees
agreement - (c) if not otherwise provided | Paise
for:

7. Appointment in Execution of a Power, | Thirty-seven rupees, fifty Naye | One hundred rupees

whether of trustees or of property, movable | Paise
or immovable, where made by any writing
not being a Will.

8. Appraisement or Valuation made
otherwise than under an order of the Court
in the course of a suit —

(a) where the amount does not exceed | The same duty as a Bottomry | One hundred rupees

Rs. 1,000; Bond (No. 16) for such amount,
(b) in any other case. Fifteen rupees. One hundred rupees
10. Articles of Association of a Company
(a) When the authorized capital of the | Sixty rupees, One thousand rupees
company does not exceed rupees one
lac;

(b) in other cases One hundred and twenty rupees | Two thousand rupees
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11.

Articles of Clerkship, or contract whereby
any person first becomes bound to serve as
a clerk in order to his admission as an
attorney in any High Court.

Two hundred and fifty rupees

Five hundred rupees

12.

AWARD, that is to say, any decision in

writing by an arbitrator or umpire, not

being an award directing a partition, on a

reference made otherwise than by an order

of the Court in the course of a suit —

(a) where the amount or value of the
property to which the award relates as
set forth in such award, does not
exceed Rs.1000;

(b) ifit exceeds Rs. 1,000 but does not
exceed Rs. 5,000.

and for every additional Rs. 1,000 or
part thereof in excess of Rs. 5,000

The same duty as a Bond
(No. 15) for such amount,

Fifteen rupees

One rupee, fifteen Naye Paise
subject to a maximum of one
hundred and twelve rupees, fifty
Naye Paise

One percent of value
of the property to
which the award
relates

One percent of value
of the property to
which the award
relates

One percent of value
of the property to
which the award
relates

17.

Cancellation-Instrument of (including any
instrument by which instrument previously
executed is cancelled), if attested and not
otherwise provided for

Fifteen rupees

Five hundred rupees

22.

Composition-Deed, that is to say, any
instrument executed by a debtor whereby
he conveys his property for the benefit of
his creditors, or whereby payment of a
composition or dividend on their debts is
secured to the creditors, or whereby
provision is made for the continuance of the
debtor's business under the supervision of
inspectors or under letters of license, for the
benefit of his creditors.

Thirty rupees

One hundred rupees

24.

Copy or Extract, certified to be true copy

or extract, by or by order of any public

officer and not chargeable under the law for
the time being in force relating to court-
fees-

(i) if'the original was not chargeable with
duty or if the duty with which it was
chargeable does not exceed two
rupees;

(i) in any other case. Not falling within
the provisions of section 6-A

One rupee, fifteen Naye Paise,

Three rupees

Ten rupees

Ten rupees

25.

Counterpart or Duplicate of any

instrument chargeable with duty and in

respect of which the proper duty has been
paid-

(a) if the duty with which the original
instrument is chargeable does not
exceed two rupees;

(b) in any other case not falling within the
provisions of section 6-A

One rupee, fifteen Naye Paise,

Three rupees

Ten rupees

Ten rupees
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26. Customs-Bonds- (a) where the amount | The same duty as a Bond | One hundred rupees
does not exceed Rs. 1,000; (No. 15) for such amount,
(b) in any other case. Fifteen rupees One hundred rupees
29. Divorce, Instrument of that is to say, any | Thirty rupees One hundred rupees
instrument by which any person effects the
dissolution of his marriage.
34, Indemnity Bond, The same duty as a Security | One hundred rupees
Bond (No. 57) for the same
amount
39. Memorandum of Association of a | Sixty rupees, Five hundred rupees
Company-, (a) if accompanied by articles
of association under sections 26, 27 and 28
of the Companies Act, 1956;
(b) ifnot so accompanied. One hundred and fifty rupees One thousand rupees
42. Notarial Act,- that is to say, any | Fourrupees, fifty Naye Paise Ten rupees
instrument, endorsement, note, attestation
certificate or entry not being a Protest
(No. 50) made or signed by a Notary Public
in the execution of the duties of his office,
or by any other person lawfully acting as a
Notary Public.
46. Partnership-
A-Instrument of-
(a) where the capital of the partnership | Three rupees, seventy five Naye | One thousand rupees
does not exceed Rs. 500; Paise,
(b) in any other Case Twenty-two rupees, fifty Naye | One thousand rupees
Paise”,
B-Dissolution of Fifteen rupees One hundred rupees
48 Power of Attorney (as defined by | Three hundred rupees One thousand rupees
Section 2(21), not being a Proxy
(No. 52)- (a) when executed for the sole
purpose of procuring the registration of one
or more document in relation to a single
transaction or for admitting execution of
one or more such documents;
50. Protest of Bill or Note, that is to say, any | Three rupees Ten rupees
declaration in writing made by a Notary
Public or other person lawfully acting as
such, attesting the dishonour of a bill of
exchange or promissory note.
57. Security-Bond or Mortgage Deed,

executed by way of security for the due
execution of an office, or to account for
money or other property received by virtue
thereof, or executed by a surety to secure
the due performance of a contract or the
due discharge of liability.

(a) when the amount secured does not
exceed Rs.1,000;

(b) in any other case

The same duty as a Bond
(No. 15) for the amount secured,

Fifteen rupess

One hundred rupees

One hundred rupees
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60. Shipping Order Fifteen Naye Paise Ten rupees
61. Surrender of Lease-
(a) when the duty with which the lease is | The same duty with which such | One hundred rupees
chargeable does not exceed ten lease is chargeable,
rupees;
(b) in any other case Fifteen rupees One hundred rupees
64. Trust:
A - Declaration of - of, or concerning, any The same duty as a Bond | One hundred rupees
property when made by any writing not (No. 15) for a sum equal to the
being a Will. amount or value of the property
concerned, as set forth in the
instrument, but not exceeding
forty-five rupees,
B —Revocation of - of, or concerning any | The same duty as a Bond | One hundred rupees
property when made by any instrument | (No. 15) for a sum equal to the
other than a Will. amount or value of the property
concerned as set forth in the
instrument, but not exceeding
thirty rupees
65. Warrant For Goods, that is to say, any | One rupees fifteen Naye Paise Ten rupees

instrument evidencing the title of any
person therein named, or his assigns, or the
holder thereof, to the property in any goods
lying in or upon any dock, warehouse or
wharf, such instrument being signed or
certified by or on behalf of the person in
whose custody such goods may be.
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